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Govp~.mmer~t of P a ~ t  G States 

n Act to provide for ~ e ~ i s l a t j v e  Assemblies, Councils of 
, M i n i s t ~ ~ s  and Councils of Adqisere for Part C States. 

Z L6th September, 19511 

IE it enacted by ~ar i iament  as follows : 4 
PART f 

PRELIMIX~(RY 

1. Short title and commencement.-(2) phis Act may be called the Govern* 
lent of Par t  C States Act, 1951. 

(2) This section and sect~ons 2, 3, 4, & 7 ,  8, 17, 42, 43 and 44 and the 
irst, Second, Third and Fifth Schedules &all' come into force a t  once ; and 
ke remaining provisions of this Act shall borne into force on such date ar 

1 ttes as the Central Government may by qotification in the Official Gazette 
)point, and for this purpose the Central G vernment may appoint diffcrem P ttes for different provisions of this Act' a d  for different States : , 

Provided that  the provisions of se tions 4, 4, 6, 7 ,  8 and 17 shall rrot come 
to  force in any of the States of Kutch. Maqpur and Tripnra until such deb 
dates as the Central Government may by ibtification in the Official Gaze% 

)point in this behalf. T 

2. ~nterpretation:-(I) In  this '  Act, u4ess 'the context otherwige 

fo'oy the purpose of , . $  

> . .  

in the expression "State ,of 
Delhi as -the Central Govern- 

Gonxnissione~: ; 
: ( f )  "Yew Dellli" mea~:s sl;ch area. State of De!hi at; kho 
:' . Central Gove~:nnient m a v ,  by the Official Gazette . 

. . 
,.+:: specify; 
~ . .. (g) "State," means any 
: Schedule. to the Constitution 

. - 
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(4) Any reference in this Act laws made by Parliament shall be con- 
strued as including a reference rdinances made by the President under 
article 123. 

3. Constitution of Legislative dssemblies and their composition.-(1) 
There shall be a Legislative ~ s s e m b l ~ k o r  each State. 

(2) The allocationof seats in Assemblies'of the State8 
of Ajmer, Bhopal, Coorg, Delhi, and Vindhya Pradesh 
shall,be as shown in the Third 

(3) In the Legislative Assembly of ach State specified in the first'column 
of the-.Third Schedule there shall be the umber of seats specified in the second 
column opposiLe to that State which sh 11 be filled by direct election, and of' 
those seats- 

e 
(a) th,e number specified in th  third column shall be the number 

- - of seats reserved for . the Schedule 

(b) the number, if any, speci ed in the fourth column shall be 
the. iiumber of seats reserved for t e Scheduled Tribes. I'r. 

- (4)   he composition of the Legislati e Assembly of any State which ir 
not specified in the first collimn of the ird Schedule shall be such as the 
P re~ iden t~may  by order specify i n  relati n to that  State. . . t 

- (A) As from the date on which the egislative Assembly of Coorg is 
after having been ( uly constituted under the provisioil$ of this Part. sum. 

. ~ ~ ~ o n e d  to meet for its first session, the Co rg Legislative Council shall ceasc 

.-. 
t 

. . .i.to~function and shall be deemed to be Pissolvcd. 

9. 

( b )  the extent of such constitue'pcies; 

(c) the number of seats allotted \o each such coi~stituency; +nc 

(d) the number of seats, if aily\ reservecl for the Schedule6 
Castes or for the Scheduled Tribes in] each constituency. 

om time to t ike ,  after consulting t h e  Eleptior 
r amend +ny otder made by him under sub-seo. 

. . 
1 

.w"y i lSs- - .  j .  :: 1 ,  



F 19511. , 

1 

(4) The Election Co 

other than Coorg, 
onstituencies in that 

i 

liarrient reyrescnting 

e orders under the 

X / .  
'7 

. . 

7. Qualification for membership of t .e  Legislative Assembly.-A persan 
~11 not be qualified to be chosen to fillla seat in the Legislative Assembly / 

a State unless he- 
e 

(a) is a citizen of India; 1 (b)  is not less than twenty-fiv~ >ears of age; and 
i 

(G) (2)  in the case of a seat redPrved for the Scheduled Castes ur 
the Scheduled Tribes of that State, s a member of any 04 those castes f. or tribes as the case inay be, andl is an elector for any Assembly 
constituency in that State; i 

b I (ii) in the case of ally other seat, is an elector for any AssembEy 
constituency in that State. I 

i 
Explanation.--In this section, the ebpression '.elector.". in relation to a 

~ s t i  tuency, means a person whose name) is for the timo bcing entered. in the 
ctoral roll of that constituency. 

8. ~leci ions to the Legislative he provisions of Part I and 
rts I11 to X I  of the Representatio le Act, 1951 (XLIII of 1951), 
d of any rules and orders made th the time being in force, shall 
ply in relation to an election to the Assembly of a State, .as they 
ply in relation to an election to t Legislative Assembly of a Part A 
~ t e ,  subject to such modifications as President may, after consultation 
th the Election Commission, by 

g n - r n  *A.W~FM 2 D J / ? . ~ -  Y I 
I 
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9. hessions of the Isgislative ~s+mbly,  prorogation and dissolution.-(1) 
' h e  Chief Commissioner shall, fro? time to time, summon the Legislative 
Assembly to meet a t  such time and pbde as he thinks fit, but six months shall 
not.intervene between its'last sittingiin one session and the date appointed 
for its first sitting in the next session" i 

(2) The Chief Commissioner may, \@om time to time,- 

(a)  prorogue the Assedbly ; \ ' 

? 
, (b) dissolre the Assembly. \ 

10. The Speiblzes and Deputy $pea of the Legislative Asiemblg.- 
(1) The Legislative Assembly shall, as as may be, choose two mem- 
bers of the Assembly to be respectively S4eaker and Deputy Speaker thereof 
and, so often as the office of Speaker or DAp~ty  Speaker becomes vacant, the 
Bssembly shall choose another member t d  be Speaker or Deputy Speaker, 
as the case may be. 1 

( 2 )  A member holding office as Spe@ker or Deputy Speaker of as  
b e m b l y -  i 

3 (a)  shall vacate his office if he cepses to be a member of the 
As~embly ; 4 - 

, (b) may a t  any time by wziting unded his hand addressed, if suoh 
member is the Speaker, to the Deputy Sfieaker, and if such member 
is the Deputy Speaker, to the Speaker, resie" his office ; .'ti 

(c) may be removed from his office by d, resolution of the Assembly 
pa;ssed by a majority of all the then members bf the Assembly : 

Provided that no resolution for the purpose &\ clause (c) shall be moved 
d e s s  a t  least fourteen days' notice has beenlgiven of the intention to 
move $he resolution : 

i 
Provided further that whenever the 

&a l l  not vacate his oEce until immediately 
the Assembly after the dissolution. 

(3) While the office of 
performed by the Deputy Speaker or, if 
vacant, by such member of the 
of procedure of the Bsse~nbly. 

C, 
(4) During the absence of the Sgealrer from a,ny sftting of the Assembly 

the Deputy Speaker or, if he is also absent, such person 4s may be determined 
by the rules of procedure of the Assembly, or, if no such Berson is present, such 
other person as may be determined by the ~ssembl~ , ' sha l \ac t  as Speaker. 

( 5 )  There shxl! be p ~ i d  t:i tho Spoalie:. nnrl the iIepii1tj; Speaker of tht 
Eegjsiative Assenzblp s:~cll salaries and alloivancos as F a y  be respectivelj 
fixed by tho Le~ i Ja t ive  Assembly o f  tho Stat0 by lam Gpd, until provisior 
in tha t  behalf ir; so made, ~~1.211 snlarieq and allowa~lms H4 the Chief Com 
missioner n1a.y. with the approval of' tlie,President, by ortier determine. 

3 

11. The Speaker or the Deputy Speaker not to presid&( while a resolutior 
for his removal from ofice is under,consideration.-(1) Atiany sitting of tht 
Legklative Assembly, while any resolution for the removal of the Speakel 
from his office is uhder consideration, the Speaker, or while any resolutior 
for t h o  removal of tPAe Deputf Speaker from his office is unher consideratiod 
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the Deputy Speaker, shall not, thoygh he is present, preside, and the pro- 
visions of,sub-section (4) of section 80 shall apply in relation to every such 
eitting as they apply in relation to a 4itting from which the Speaker or, as the 
case may be, the Deputy Speaker iij absent. 

(2) The Speaker shall have the right to speak in, and otherwise tb take 
part in the proceedings of, the Legisl~tive Assembly while any resolution for 
hia removal from office is under consideration in the Assembly and shall, not- 

1 

withstanding anything in section 15, lje entitled to vote only in the first in- 
~ t a n c e  on such resolution or on any o g e r  matter during such proceedings but . 
not in the case of an equality of votes. 

12. Right of 'Chief Commissioner .$o address and send messages to the 
&sembly.LThe chief Commissioner m$y address the Assembly. and may for 
this purpose require the attendance of m~mbers and he may also send messages 
to the Assembly whether with respect to a ~ i l f  then pending in the Assembly 
or otherwise, and when a message is so sent*, the Assembly shall with all con- ' 

venient dispatch consider any matter required by the message to be taken into 
consideration. / t  

13. Rights of the Chief commissionkr 'and Miraiskers as respects the As- 
sembly.-The Chief Commissioner and e$ery &finister shall have the right to 
speak in, and otlierwise to takq part in: the proceedings of, the Legislative 
Assembly of the State, and to speak in, aisd otherwise to take part in the pro- ' 

ceedings of, any committee of the Legislative Assembly of which he may be 
named a member, but shall not by virtue of this section be entitled to vote. 

14. Oath or 'affirmation by m e m b e r a . & ~ v e ~  member of the-Legislative 
Assembly of a State shall, before taking 4is seat, make akd subscribe before 
the Chief Commissioner, or some person tappointed in that behalf by him, . 
an oath or affirmation according to the f d m  set out for the purpose in the 
Fourth Schedule.$ 1 3 

--- 
--a . . 

; 
15. Votingin ~ssembly, power of ~ s s e d i y  so aor notwithstanding vacancies . .. 

~ n d  quorum.--(1) Save as otherwise prodded in this Act,, all questions a t  . , , 

g y  sitting of the Legislative Assembly o q s  State shall be determined by .a . 
majority of votes of the m e d x r s  present,  id vot.ing, other timn $he. Sp.eakcr 
Or person acting as such. r . 

3 
(2) The Speaker or person acting as such! shall not vote in ths first instarce 

but ohall have and exercise a casting votejin the ca,se of an equality of 
~ 

votes. 

(3) The Legislative Assembly of a Spate shall have power to act not. 
withstanding any vacancy in the membership thereof, and any proceedings 
in the Legislative Assembly of a, State shali be valid notwithstanding that it 
is discovered subsequently that some persor(who was not entitled so to do sat 
,r voted or otherwise took .part in the prooeedings. 

(4) The quorum to constitute a meeting of the Legislative Assembly of a ' 
%ate shall be ten members or one-third of t$e total number of members of the 
Assembly, whichever is greater. 

I 

(5) If at  any time during a meeting of %e Legislative ~ s s e m b i ~  of a State 
bhere is no quorum, it shall be the duty of thb Speaker, or person acting as such, 
!ither to adjourn the Assembly or to suspend the meeting until there is a 'I ' quorum. 

i 
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mch period as may 
%eat in Parliament s 

. seat in the Legisl 

Speaker, 

of the Legislative Assembly of 
quirements of section 14, or when he 
&qualified for m6mbership thereof, 
on which he so sits or votes to a 
es a debt due to the State. 

19. ~ o a e r s ,  privileges, etc., of: membe4.-(1) subject to the prbvidons 
of this Act and to the rules and.standing sdders regulating the procedure of 
the Legislative Assembly, there shall be freddom of speech in the  Legislative 
h e r n b l y  of each State. i \ ... . . 'i 

(2) No .member of the Legislative ~ s s e h b l ~  of a State shall be liable t o  
sny proceedings in any court in respect of anphing said or any vote given by 
h h  in the Assembly o r  anys conhittee the~eof, and no pereon shall be so 
liable in respect of the publication by or undek the authority of subh Assembly 
of any report, paper, votes or proceedings. j 

i (3) I n  other respects, the powers; pri 'leges and immunities of the f Legislative A-ssembly of a State and.of the , members and the committees 
thereof shall be such as are for the time bein4 enjoyed by the House of the  
People and its members and committees. i 1 

i 
(4)  he provisions of sub-sections (I), (2): and (3) shall apply in relation 

ro persons wbo by virtue of this Act have the pght to speak in, and otherwise 
> take part in the proceedings of, the Legislative Assembly of a State or any 

committee thereof ss they apply in relation to members of that Assembly. 
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20. Salaries a d  allowances of of the Legislative 
Assembly of a State shall be entitled to es and allowances as 
may from time to time be determined b mbly of the Stake 

- by law and, until provision in that res allowances as t h e  
Chief Commissioner may, with the a ent, by order de- 
termine. 

21. Extent of legislative to the- provisions of this. 
Act, the Legislative Assembly of a State laws for the whole or any 
part of the State with respect to any of enumerated in the State 
List or in the Concurrent List : ! 

Provided that the ~e~is la t i ;e  ~ssembl; of the State of Dslhi shall not ' 
have power to make laws with respect to: any of the following matters, 
namely :- 

i - (a) public order ; 
t 

( b )  police including railway police ; 

(c )  the constitution and powers of &unicipal corporations and other 
local autho~ities, of improvement trusts and of water supply, drainage, 
electricity, transport and other public{utilihy authorities in Delhi or 
in New Delhi ; , 

i 
( d )  lands and buildings vested in o$ in the possession of the Union! 

which are situated in Delhi or in New Dplhi including all rights in or over 
such lands and buildings, the collectio4 of rents therefrom and t h e  
transfer and alienation thereof ; 

( e )  offences against laws with respect $0 any of the matters mentioned, 
in the foregoing clauses ; 

(f) jurisdiction and powers of all courts, with respect to any of the 
said matters; and 

(g) fees in respect of any of the said matter$ oeYher than fees taken in. 
arl y court. 

i .  (2) Nothing ih sub-section ( I )  shall de~bgate from the power conferred, 
on Parli~.ment by the Constitution to make laws with respect to any matter 

- 
I___X 

22. Inconsistency between laws made by Parliament and laws made by 
the Legislative Assembly of a State.-If any provision of a law made Ly the 
Legislative Assembly of a State is repugnant t o  any provision of a law made 
by Parliament, then the law made by Parliament, whether passed before or 
afier the law made by the Legislative Assembly of the State, shall prevail 
and the law made by the Legislative Assembly of the State shall, to the estent 
of the repugnancy, be void. 

Explanation.-For the purposes of this section, the expression "law 
made by Parliament" shall not include any law which provides for the esten- 
@ion to the State of any law in force in any other part of the terrxory of India). 

\ 23. Saction of the Chief Commissioner required for certain legislative . 
' proposals.-No Bill or amendmont shall be introduced into, or moved in. the 

Legislative Assembly of a State without the previous sanction of the Ch'ef 

1 &.9-5.3 v& 79r /9~4.  v 
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.Commissioner, if such Bill or amen ent maked provision with respect to a n j  
-of the following matters, namely 

. , 

(a) constitution and organis tion of the court of the Judicial Commis- 
sioner; f .a 

(b) jurisdiction and powers afi. the cowt of +he Judibial Commissioner 
with respect to any of the makters in the State List or in the Concur->, 
rent List ; 1 a 

(c) State ~ u i l i c  Se~vice ~obmission: 

24. Special pfovisio& as to financial Bas.-(I) A Bill or amend- 
ment shall not be introduced int t , or moved in, t&e Legislative Assembly 

' ,of a State except on the recomme datiorzdf the Chief Commissioner, if such 
Bill or amendment makes prori ion for any of the following matters, 
%namely :- 

i L 1 

(a) the imposition, aboliiion, remission, alteration or regulation 
of any tax ; 1 

(b) the amendment of the with respect to any financial obliga- 
tions undertaken or to be u by the State ; 

F 

(c) the appropriation d rn out of the ConsolidLted Fund of the 
'Stato ; 

(d) tEe declaring to be expenditure charged 
on the Consolidated increasing of the amount . 
of any such expenditure ; 

( e )  the receipt of money oh account of thez Consolidated Fund of 
- the State or the custody or issbe of such money : - i 

Provided that no reoommenda 'on shall bo required under this sub- 
-section for the moving of an arnend ent making provision for the reduction 

, or abolition of any tax. . 
$ \ 

I 
(2) A Bill or amendment shall hot be deemed to make for 

any of the matters aforesaid by reaso only that  i t  provides for the imposi- 
tion of fines or other pecuniary for the demand or payment of 
fees for licences or fees for or by reason that it.provides 
for the imposition, alteration or regulation of any tax 
by a n y  local abthority or purposes. a 

( 3 )  A Bill which, if enacted operation, would involve 
erpendi t~~re  from the Consolidated shall not be passed by - 

,the Legislative Assornbly of a, State Chief Commissioner. has .re- 
cornmetided to that  Assembly the of the Bill. ' 

f 
I 
F 25. Procedure as; to lapsing of ills.-(I) A Bill pending in the 

B Legislative Assembly of a State shall not .  apse by rea.son of the prorogation 
of thd Assembly. \ 

P I 
p 
*, (2) A gil l  which is pending in the ~e i i s l a t ive  Assembly of a State shall 

lapse on a dissolution of the Assembly\ 
C i 

25. Assent to Bills.-(I) When a ~h has been passed by the Legis- 
.latire Assembly of a State, i t  shall be to the Chief Commissioner 
.and the Chief Commissioner shall reserve thq Bill for the consideration of the. 

f President. \ 





- (2 )  So much of the said estimate expenditure shsl]: 
be submittedsin the form of demands to the Legislative Assembly, 
and the Legislative Assembly shall assent, or to refuse to assent, 
to any demand, or to assent to to a reduction of the . 
amount specified therein. Pt 

I ( 3 )  No demand for _a grant shall be except on the recommendation, 
of the Chief Commissioner. 

30. Appropriation Bills - ( I )  As soon as may be after the grants un- 
der section 29 have been made by the A senzbly there shall be introduced) 
a Bill to provide for the appropriation o t of the Consolidated Fund of the 
&ate of all moneys required to meet- \ 

1 (a )  the grants so made by the Asse bly, and . 'P 
r ( b )  the expenditure charged Fund of the State  

but not exceeding in any case the t shown in the statement pre- 
L viously laid before the Assembly. 

( 2 )  No amendment shall be proposed to such Bill in- the Legislative. 
Assembly which .will have the effect of the amount or altering tle- 
destination of any grant so made or of amount of any expendi- 
ture charged on the Consolidated Fund and the'decision of the- 
person presiding .as to whether an inadmissible under thie 
sub-section shall be final., 

( 3 )  Subject to the other provisions of,this Act, ho money shall be with- 
drawn from the Consolidated Fund of the St.ate except under appropriation 
made by law passed in accordance with tho pro isions of this section. a t 

31. $upplementary, additional or excess .t(l) The Chief Commis- 
s ion~  r shall- 

\ (a) if the amount authorised by any law rpade in accordance with 
the provisions of section 30 to  be expended articular service for 
the current financial year is found to be ins t for the purposes of 
that year or when a need has arisen,duri rrent financial year 
for supplementary or additional expenrli some new service 
not contemplated in .the annual financla t for that year, or 

( b )  if any money has been spent on any Ee vice during a financia) A 

year in excess of the amount granted for tha t  se vice and for tha t  year, f 
oause to be laid before the ~ e ~ i s l a t i v e  Assembly of the State, with the 
previous approval of the Pre~ident ,  another sta 1 ement showing t h e  
estimated amount of that  expenditure or cause to \ b e  presented to the  
Legislative Assembly of the State with such previokisoapproval a demand 
for such excess, as  the case may be. i 

i 
( 2 )  The provisions of sections 28, 29 and 30 shall h ve effect in relatior, i to' any such statement and expenditure or demand a ?  d also to any law tot . 

be. made authorising the appropriation of moneys ou of the Consolidated 
Fund of the State to meet such expenditure or the grl k .nt in respect of such 
demand as they have effect in relation to the annual fihancial statement and 
the expenditure, mentioned therein or to a demand fo a grant and the law 
to be made for the authorisation of appropriation o moneys out of t h e  . 
Consolidated Fund of the Rtate to meet.such expendit rc or grant. 'i, f 

! 
I !  

i 
a ! '  
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1 
32. Rides of sembly of a State , 

may make rules fo s of this Act, i ts pro- \ 
aedure and the c ! 

provided that the Chief Cornmi ioner shall, after consultation with the 
. Speaker of the Legislative Assembly nd with the approval of the President, 

mekc rules- 1 
s, 

(a) for securing tho timely eompletlon of financial busjness ; i 
i 

4 ( b )  for regulating the.proce ,urc of, and the conduct of business ' 

in, the Legislative Assembly in plation to any financial matter or to 
any Bill for the appropriation of q n e y s  out of the Consolic1,zted Fund 
of the State. 6 - 

of procedure and I 

the State of Uttar 
force in any State 

shall have effect in relation to tho that State subject 
to  such modifications and tliorein by the Chief 
Commissioner. 

B 
1 

33. Language to be used in the\ Legislative Assomb1y.-(I) Not. 
withstanding anything in Part XVII of he Constitution but subject to  the k provisions of article 348, business in the Qgislative Assembly of a State shall 
be transacted in the official language cr  labguages of the St:.te or in.Hindi or 
in English. I 

(2) Unless Parliament or the Legisla ive Assembly of the S ta te  by law 
.otherwise provides, this section shall, aftcr \ the expiration of a period offifteen- 
years from the commencement of the ~onskitution, have effect as  if the words 
" or in English" were omitted therefrom. a + " - 

34. Restriction on discussion in ' the Legislative Assembly.--No 
.discussion shall take place in the Legislati Assembly of a State with res- 
pect to the conduct of any Judicial missioner or of any judge of 

; -the Supreme Court or of a High Cour the discharge of his duties. 

35. Caurts not to inquire into procee ofsthe L~gislative Assembly.- 
( I )  The validity of any proceedings Legislative Assembly of a 
State shall not be called in question ground of any alleged 
-irregularity of procedure. 

(2) No officer or rnemberof tdhe of a State in whom 
powers are vested by or under this or the conduct 
.of business, or for maintaining 
subject to the jurisdiction of 
those powers. 

to aid and adviso the Chief 
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I 
f except in so far as he i se any judicial or quasi- 
; judicial functions : 
t 

f 
Pro~ ided  that,  in case of di between the Chigf Commis- 

y sioner and his Ministers on a,n ef Commissioner shall refer 
it to tho President for decision a o the decision given thereon: 
by the President, and pending shall be competent for the 

! Chief Commissioner in any case r is in his opinion so llrgent 
I that it is necessary for him to tkke immediatetaction, to  take s~lch actionpr to* p 
c ~ give such direction in the matter as he deems necessary: 
i, \ E 
$'> 

Provided further tl1a.t in the State of Dplhi every decision taken by a 
kg Minister or by the Council in relation to a n y  matter coilcerning New Delhi, 

i shall be subject to Lhe concurrence of the chiei~ommissioner,  and ndthing in 

k this sub-section shall be construed as  preventQlg the-Chief Commjssioner in 
case of any difference of opinion between him his Ministers from taking 
such kction in respect of the administration of as hc in hisilisc~etioa , 

k? coneiders necessary. 
t . \  
P (2) The Chief Commissioner sha.11, when he, ig present, preside a t  meetings% ' of the Council of Ministers, and, when the Chief p om missioner Is not present, 
t a the Chief Minister or. if he is also not present, sukli other IiLnistcdr as may be 
F 
F determined by the rules made under sub-section (4) of section 38, shall preside 
f, a t  meetings of tho Council. E t 

(3 )  If  any question arises as to whether any otter is or is not a matter k as lsspects which the Chief Commissioner is by any law t,o exercise 
f - any ji~dicial or quasi-judicial functioas, the decisionjof the Chief Commissioner 
k thereon shall be final. \ ,  
$" 

(i) If in the State of Dolhl any question arise 'as t o  whether any matter 
[. is or is no5 a matter concerning New Delhi, the deqsion of the Chief Commis- - 
C sioner thereon shall bo final : 
b 5 

Provided that  in case of any diffcrencc of o$iniol~ betwoen the ChieF 
h Commissioner and his Ministers on such question, il& shall be referred for t h e  
$, decision of the President and his decision slpll be gnal. 1 L 

5 (5) The question whether any, and if so wlrat, mas tendered by 
Z Ministers to the Chief Commissioner shall not be inq into in any c.ourt. . 
f' 37. Other provisians as to Ministers.-(1) 'I'hs Minister shall by 

f: President on the advice of the Chief Minister. 
! , appointed by the President and the other Ministers appointed b: the  

I -  . (2) T l ~ e  Ministers shall hold o6ce  &ring the pleapure 1 of the Presiden~.  1 
8 is1 

(3)  The Council of &Iiiristers shall be co~lect,ively~re~ponsible to the Le- 
gislative Assembly of the State. 1 p 

5 (4) Beforo a Minijter tllters upon his ozci., the  clltef ~omrnissioner shal l  
L: administer to hi111 the oaths of office and of secrecy accbrding to the form@ 
k s e t  out for the purpose in the Fourth ScL~dule. i, 

i 
B (5) A Mjnister who for any period of six coilceqltivr mo;~ths  is not a 

I member of the Legislative Asscnltly of the  State shall 46 the ex1,iration of' 

! g that period ceasc to  be a Minister. I .  
I 

E; ' (6) The salaries and allowanres of Ministers shall be such as the Legis- 

I lative Assen~bly of the Stale may from t i a e  to t ime b;P Isw deterinire, and; 
E 11ntil the Legislative Assembly so determines, shall be :determincil t b e  
1. Chief Coinmissioner with the approval of thb Presidmt.; 
1. 4 

k 
1 

F 1 
g i 
I B 
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38. Condu~t of bos inesa .~( l )  Thikresident shall make rules- 
1 

transaction of business with tha- 

DelIli. !- 
(2) A11 executive action of the Chief Commissioner, whether taken on t h s  

advice of his Ministers or otherwise. shpl l be expressed to be taken in the name 
of the Chief Commissioner. $ 

1 
I (3) Orders and other instrudents p a d e  and executed in the name of the 

Chief Commissioner shall be authentic$ted in such manner as may be specified 
in rules to be made by the Chief Corn&ssioner, and tlze validity of an order or 
instrument which is so authenticated shall not be called in question on the 
ground that i t  is not an order or inst4ument d a d e  or executed by the Chief' 
Commissioner. 

P A ~ T  TV 

- ~ r s c z ~ & A ~ ~ o u s  

(2) No moneys out of the Consolid ted Fund of a State shall be appro- 
priated except in accordance with, and or the purposes and in the manner ' 

provided in, this Act : 1 
Provided that the balance standin a t  any time a t  the credit of the 

I Yonsolidated Fund of a State shall not b less than such amount as the Presi- i lent may by order specify. 

41. Provision in case of failure of constitutional machinery.-If the 
President, on receipt of a report fjom the Chief Commissioner of R* 

State or otherwise, is satisfied tha t  a sijtuation has arisen in whioh the ad- 
ministration or' the State cannot be ca#ied on in accordance with the pro. 
visions of this Act, the President mayi by order, ciuspend the operation of 

- 4 $&4. % d . ~ & f m - ~ / % 7 .  
' 

2 &q ~ 8 , ' ~ .  
, 

i 
1 Y 
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all o,r anylof the foregoing provisions Act for such period tls ho thinks 

, fit and make such incidental and provisions as  may appear 
t o  him to be necessary or expedient the S ta te  in aocordance - 
with the provisions of articje 2339. . 1 
. 4% Constitution of Counci n the cage of certain States.-The 

President may, by notification in 't Gazette, constitute for any of the 
States of Kutch, Manipur and 'l'ri ncil of Advisers uonsivLiug of such 
'number of mcmbors as he may the p u r p ~ e  of assisting the Chiof 
Commissioner in the discharge o is functions uilder article 239 ar 
,may be specified by the President, the notification constituting such 
Council shall define the powers to and the proceduro to be followed , 
.by the Council 

43. Power of the President to any diffikulty arises 
in giving effect to the provisions in relation to 
the cbnstitution of the for any State, the President may 

. b y  order do anything such provisions which appear to 
him t o  be nocessary of removing the dBcul ty .  

44. Amendment of certain enactme/l$.- he enactments specified in rho 
3 - Pifth Schedule are hereby amended to thq extent and in the manner mentioned 

in' the fourth column thereof. 

21. Kalbclia 

3. Balai ~ 

4. Bambhi 
5. Bansphod 25. IColi 
6. Baori 26. Koria 
7. Bargi 27. Kuchband 

30. Moohi 



/ 

- 

1. Adi-Dharrni 





- C THE THIRD SCHE ULE 

[See seotiolls l(2) an4 3(4)]  

- Table of 8eak in the . 

' Total Seats re- Seats re- 
- number served for served for 

State of seats Scheduled Scheduled 
\ .  Castes Tribes 

1 2 3  4 r 

lhopal I . 5 ' 2  
I 

loorg . 3  3  

)elhi . . .  . . +  . 6 . . 
Eimachal Pradesh . 
Tindhya Pradesh . 6 
- --- -. 

THE FOURTH SCHED~LE 

i [See  seotions 14 and 37 (f)] 

FORM OF OATH OR AFFIRMATION TO ~q MADE BY A MEMBER 
OF THE LEGISLATIVE ASSFMPLY - , - 

"I, A.B., having been elected a member of i the Legislative Assembly, 
' f swear in the name of God 

do solemnly affirm that I will $ear true faith and allegiance 
i 

;o tho Constitution of Ihdia as by law established and that I will faithfully discharge 
,he duty upon which I am about to enter." I 

1 I 
-- -__I;_CI_ 

__ -- -- 
I 

. . 
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FORM OF OATH. OF OFFICE FOR OF THE COUNCIL 

swonr in the name of God "I, A.B.; do 
. sole-ly affirm . ill bear true faith. and allegiadq~ 

t'o the ~on~l t i t i t ion  of India by law es hat I will faithfully snd. c0.n- 
. . . .  soientiously -discharge. my duties as a Mi e State of.. . ...-. . . . . . . . ., and 

.(hat P will do right to all manner of peo ance with the Constitution and 
the law without fear or favour, affectio 

FORM OF OATH OF SECRECY OF THE COUNCIL OF 
- MINISTERS 

. . 
. . 

swem in the name of. God 
. .""- A.B.? do solemnly affirm ot directly - or indirectly 

communicate or reveal to any person or person ar &iih shall ba brbught 
under my consideration or shall become known a Minister for the State of . . . . . . . ? . .except as may. be required for the harge of rdy duties as such 
Minister.'.' ' 

_13_ 

THE FIHYTA SCHEDUL~ 

[See sections l(2) and 441 
I Enactments amended 

Year Number Short title d e n d m e n  ts  ' 

1950 XLIII The Representa- 
-tion of the People 

I Ach, 1950. 

I n  clause (cc) ofbection 2, for the words; 

In section 27A- 

"Provided that f i t  the purpose of filling 
the seat allol$ed to the States of 
Ajmer and Cobg or to the States of 
Manipur and Tripufa, there shall be 
an Electoral Qollege for each of the 
said States." ; i 

! 

(ii) in sub-sections [2), J3) m d  (4) ,  the 
words "or group 'of States", whero- 
ever they occur, shall be omitted ; 

(iii) in  sub-section (31, tlie words "as the 
case may be" shdl  be omitted ; 

( iv )  for sub-section (5 ) ,  the following sub- 
sections shall be substituted, 
namely :- - 
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tar Number Short titlo Amendments 
1 2 3 

'r 
4 

t 

\ "(5) The electoral college for oach of the 
t States of Ajmer, Bhopal, Coorg, 
1 Delhi and Vindbya Pradedl shall 

\ consist of the members of the 
Legislative Assembly of that 

6 )  The electoral college for the group 
of States of Bilaspur add Himachal 
Pradesh shall consist of- 

( a )  the member of the House of the 
People representing the Stato \ of Bilaspur ; and 

( ) the mexnhrs of the Legislative 
Assembly of the State of Hima- 
chal Pradesh." 

as to orders delimiting 
I Election Com- . 

dent @T making the order under 
that sdptioa." 

of aeotion 27F, the words 
in the two .places 

In sub-section \(I) of section 271, for the 
words "elect@d members of the Caorg 
Legislative Qouncil", in the two places 
where they 4ccur, the words "members 
of the electotal college for the State of 
Coorg" shall l)e substituted. 

In section 27J,\the words "or the elected 
Coorg Legislative Couucil" 

Council, aa the case may 
be" shall be-olnitted. 



I 
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Year Numbor Short; title Amendments 
e 

1 2 3 4 

a1 Colleges for certain States 
Legislative Assemblies have 
stituted.-Notwithstanding 

For the Fifth 

I ~ u m % f  
Name of State of 

\ members 
1 2 

I 

1. Kutch . 
. - 1. .. 

30 

2. Manipur . I 
\ *  

30 

3. Tripura . . 1. . 30" 
. . - \ 

i 
1961 XLIII The Representa- 'In clause (j) of sub-sectidLn ( 1 )  of section ! 

tion of the People tlie words "or group of buch States" sha 
Act,. 1951. be omitted. I 

I n  clause ( b )  of sub-sectibd (29 of sectiod 1, 
the words "and slsa theiolected membq 
of the Coorg Legislative Council, I 
necessary:' shall be omitted. 



gislative Counoil, as the 
be" shall be omitted. 

words "or t8ho olootod 
org Legislative Council" 

I 
I 
I 
1 

I 
I 
1 

i 
t, 
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